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 near  Moradabad  (St.)

 (ii)  A‘statement  (Hindi  .and
 English  versions)  explaining  reasons

 for  not  laying  the  Hindi’  version  of

 the  Notification  simultaneously.

 [Placed  in  Library.  See  No.  Lt—

 538/801

 12.03  hrs.

 STATEMENT  RE.  REPORTED  BURN-

 ING  OF  HUTS  NEAR  MORADA-

 BAD  (ए...)

 THE  MINISTER  OF  HOME  AF-

 FAIRS  (SHR,  ZAIL  SINGH);  Sir,

 according  to  informatjon  received
 from  the  Government  of  Uttar  Pra-

 desh,  73  huts  unauthorisedly  vut  up

 cn  Municipal  Board  land  in  Bangla-

 gaon  locality  on  the  outskirts  of

 Moradabag  city,  Uttar  Pradesh,  got
 burnt  on  the  night  og  March  15,  1986.

 There  was  not  loss  of  human  life.

 One  woman  received  minor  burn  in-

 juries.  Thers  was  not  loss  of  cattle
 life  giso.  Total  loss  in  the  fire  is
 estimated  to  be  Rs.  37000.  ADM
 with  a  senior  Police  officer  had  visited

 the  scene  immediately  after  the  inci-
 dent.  It  has  further  been  reported  by
 the  State  Governmen;  that  there  was
 a  disputg  between  a  mali  and,  some

 Harijans  about  a  field  nearby.  The

 malj  won  the  caSe  in  this  regard  in  a

 Court. of  Law  a  few  days  back.  Re-
 ports  have  been  loiged  by  both  the
 parties  against  each  ot).er  in  respect
 of  the  fire.  They  are  under  investi-

 gation,  which  will  bring  out  the
 cause  of  the  fire.  The  DM,  and  SSP
 have  visited  the  spot.  The  State

 Government  has  been  asked  to  ex-

 pedite  the  investigation  and  further
 action.  Relief  totalling  Res.  7450/-
 has  been  sanctioned  to  the  suffecers.
 Further  the  State  Government  has
 been  requested  to  look  into  the  hous-
 ing  needs  of  these  Harijans  and  solve
 them  in’a  satisfactory  manner  ex-
 beditiously.

 थी  अलावा  के लानी  (हाथरस)  :  मंीी जी
 iy  obs  दिनी  न  था  किसी

 12.05  hres  .

 RE.  SOME  MISSING  BLINDMEN
 INVOLVED  IN  POLICE  LATHI

 CHARGE

 -PROF.  MADHU  DANDAVATE

 (Rajapur):_  Yesterday  the  Prime
 Minister  gave  a  solemn  assurance
 here  regarding  the  incident  that  took
 Place  concerning  the  blind  men,  We
 welcome  that  assurance.  But  I  wish
 to  point  out  to  the  Home  Minister
 that  today  the  papers  have  published
 that  two  of  the  persons  who  partici-
 pated  in  the  demonstration  were  mis~

 sing  upto  mid-night  yesterday.  All
 the  papers  have  carried  this  news
 item  on  the  front  page,  The  Times
 of  India  has  carried  a  box  about  it  on
 the  front  page.  I  would  like  to  know
 from  the  Home  Minister  whether
 those  two  missing  persons  among  the
 blind  men  who  demonstrateq  have
 been  traceq  back  and  have  been  re-
 turned  to  the  Federation  which  is  in

 search  of  them.

 MR.  SPEAKER:  All  right;  you
 have  brought  it  to  his  notice.

 MR.  SPEAKER:  He  says  that  he
 will  inform  the  House.  (interrup-
 tions).

 AN  HON.  MEMBER:  He  has  refer-
 red  to  something  else,

 PROF.  MADHU  DANDAVATE:
 Could  you  follow  what  he  said?  Please
 convey  to  him  what  I  mentioned.



 231.0  Re,  Missing  blindmen

 गया
 i

 i

 Ww
 पह

 ~

 a4

 ने

 ।  -

 हिप "(र ह ै" दे 2.

 न

 ि.

 ।

 हि

 द

 लि

 हैक:

 उन

 MR,  SPEAKER;  Mr.  Sethi...

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI

 Pp.  VENKATASUBBAIAB):  Sir,
 shal]  I  make  a  submission?  My  sub-
 mission  is  this.  Prof.  Madhu  Danda-
 vate  has  sought  certain  clarification
 ©r  some  statement  to  be  made  by  the
 Home  Minister,  That  was  on  a  thing
 which  happeneq  yesterday.  He  has
 to  inform  the  Speaker.  If  this  is
 going  to  be  allowed  like  this,  then
 there  would  be  no  end  to  such  things.
 (Interruptions).

 MR,  SPEAKER:

 cretion.

 PROF.  MADHU  DANDAVATE:
 You  can  rest  assured  that  there
 would  be  no  procedural  mistake  on
 My  part.  I  have  given  in  writing.

 That  is  my  dis-

 MR.  SPEAKER:  He  was  talking
 about  the  assurancé  given  by  the
 Prime  Minister.  That  ‘  why  I
 allowed  him.

 Mr.  Sethi.

 -  -

 *Publisheq  in  Gazette  of
 dated  18.3-80.
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 Billig  Introduceg

 12.08  hrs.

 REQUISITIONING  AND  ACQUISI-
 TION  OF  IMMOVABLE  PROPERTY

 (AMENDMENT)  BILL*

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  P.  ©.  SETHI):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Requisi-
 tioning  and  Acquisition  of  Immov-
 able  Property  Act,  1952,

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granteg  to  intro-
 duce  a  Bill  further  to  amend  the
 Requisitioning  and  Acquisition  of
 Immovable  Property  Act,  1952.”

 The  motion  was  gdopted.

 SHRI  P.  C.  SETHI:
 duce  the  Bill.

 Sir,  I  intro-

 STATEMENT  RE,  REQUISITIONING
 AND  ACQUISITION  OF  IMMOV-
 ABLE  PROPERTY  (AMENDMENT)

 ORDINANCE

 THE  MINISTER  OF  WORKS  AND
 HOUSING  (SHRI  P.  C,  SETHI):  Sir,
 I  also  beg  to  lay  on  the  Table  an
 explanatory  statement  (Hindi  and
 English  versions)  giving  reasons  for
 immediate  legislation  by  the  Requisi-
 tioning  and  Acquisition  of  Immov-
 able  Property  (Amendment)  Ordi-
 nance,  1980.

 SMUGGLERS  AND  FOREIGN  EX-
 CHANGE  MANIPULATORS  (FOR-
 FEITURE  OF  PROPERTY)  AMEND-

 MENT  BILL*

 THE  MINISTER  OF  FINANCE  AND
 INDUSTRY  (SHRI  R.  VENKATA-
 RAMAN):  Sir,  I  beg  to  move  for
 leave  to  introduce  ०  Bill  to  amend
 the  Smugglers  and  Foreign  Exchange
 Manipulators  (Forfeiture  of  Proper-
 ty)  Act,  1976.

 section  ४


